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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE AT CHENNAI

O.A. No. 246 of 2020 (SZ)

Between
Tribunal on its own motion Suomoto based
On the news item in Dinamani Newspaper
Chennai edition Dt.02.11.2020” Vaiyavur
and Nathappettai Lakes: Will become a bird Sanctuary?
And
The Secretary to Government of Tamil Nadu,
Department of Environment,

Govt. Secretariat, Fort St. George, Chennai
And 9 others :

... Respondent(s)

STATUS REPORT-IT FILED BY THE 9TH RESPONDENT

- I, K. Balasubramanian, son of Kuttiyappa Goundar, aged 55 years, currently
serving as Commissioner of Kancheepuram Corporation, having come down to

Chennai temporarily, do solemnly state and affirm as under:

1. I am currently serving as the Commissioner of the Kanchipuram
Corporation, and I am authorised to file this report on behalf of the 9th
Respondent. I am filing this Status Report-II from the records available in
my office to appraise the Hon’ble Tribunal of the developments regarding
the query raised on 12.11.2025. I crave the leave of this Hon’ble Tribunal to
treat the earlier reports dated 10.02.2021 and 21.07.2025 filed on behalf of
the 9th Respondent as part and parcel of this report.

2. I respectfully state that on 23.11.2020, the Hon’ble Tribunal was pleased to

initiate a suo-moto case registered as O.A. No. 246 of 2020, raising concerns
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over the Vaiyavur and Nathappettai lakes situated in the Kanchipuram

District.

3. With respect to the queries raised by this Hon’ble Tribunal vide order dated

12.11.2025(Annexure A-1), it is respectfully submitted as follows:

iL.

1.

1v.

A) Upgradation of the Underground Sewage System (UGSS)
The Kanchipuram City Municipal Corporation comprises a total of 51
wards, out of which 18 wards are presently not connected to the
Underground Sewerage Systerﬁ (UGSS).

For the purpose of collection and safe transportation of sewage from
these 18 wards, the Corporation has engaged 17 registered septic
tank desludging lorries equipped with GPS-based tracking facilities.
The details of the registered lorries are annexed to this report as
Annexure A-2.

The registered septic tank desludging lorries are deployed for regular
desludging of septic tanks from residential premises located in the
said 18 wards, and the collected sewage 1s transported to the existing
Sewage Treatment Plant (STP) for treatment and disposal.

The said 18 wards comprise a total of 15,652 house service
connections. The work relating to the implementation of the
Underground Sewerage System in these wards is presently
underway and has achieved 28% completion. The project is scheduled

to be completed by September 2027
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1.

111.

B) Construction of Sewage Treatment Plant (STP)

The construction of a new Sewage Treatment Plant (STP) based on
Sequencing Batch Reactor (SBR) technology has achieved
approximately 45% physical progress as on date. The stage-wise
progress of the project, the targeted timelines for completion of each
phase, and photographs depicting the present status of construction
are annexed to this report as Annexure A-3.

The consi;\ruction of the said STP ié scheduled to be completed by
September 2026. Upon commissioning of the new STP, the existing
STP operating on Waste Stabilization Pond (WSP) technology shall
be rendered obsolete and shall thereafter be suitably repurposed in
accordance with applicable environmental norms and regulatory
approvals.

After the construction of the new STP, the UGSS from the existing
33 wards shall be connected to the said STP. In respect of the newly
added 18 wards, sewage shall continue to be transported to the new
STP through registered septic tank desludging lorries until the
completion of UGSS works in those wards. The treated effluent from
the STP shall be discharged into Nathapettai Lake through an
underground outlet pipeline, ensuring prevention of contamination

and strict compliance with prescribed environmental standards.

w nE IR i AY

i talstaly)
H S HED IR Rty
i1 VUG AL WD W

A AT

A 2
"\‘i Idie



C) Manjalneer Odai Canal

11.

During the existence of the Randon Rubble Masonry walls on both
sides of the Manjalneer Odai canal, there were instances of
unauthorised discharge of sewage into the canal by private parties
were observed.

Pursuant to the directions issued by this Hon’ble Tribunal, the
Corporation passed Resolution No. 414 dated 25.02.2021, resolving
to disconnect and remove all illegal sewage inlets and to levy
penalties on the violators. In furtherance thereof, more than 200
statutory notices were issued, and all such unauthorised inlets
discharging sewage into the canal have since been identified and
removed. The Resolution No. 414 dated 25.02.2021 is annexed to this

report as Annexure A-4.

ii.  The status of completion of the construction of concrete walls on both
sides, along with the canal bed flooring, in the Manjalneer Odai
canal, out of the total length of 5.583 kilometres, is as detailed below:

One side Wall Other Side Wall
RCC Side Completed | Balance Side Completed | Balance
Wall RM RM
4050m 3990m 60m 4050m 3960m 90m
Total Length Completed Balance
Flaar Work 3993m 3093m 900m
Total Both side Balance
RR Wall Completed
1590m 690m 900m

w
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1v.

V1.

The construction is expected to be completed by February 2026. In
order to ensure expeditious completion of the project, the
Corporation has issued a notice dated 13.06.2025 to the contractor,
M/s. ABBUNDU Interiors and Constructions Pvt. Ltd., directing
completion of the works without any further delay. The said notice
dated 13.06.2025 and the reply submitted by M/s. ABBUNDU
Interiors and Constructions Pvt. Ltd. dated 25.06.2025 are annexed
to this report as Annexure A-5.

Immediately after the completion of the construction works in
February 2026, the Manjalneer Odai canal shall be comprehensively
cleaned, and all accumulated garbage, debris, and sludge will be
removed to ensure unobstructed and efficient flow of water
throughout the canal.

The Corporation will install sereens/nets at four identified junctions
along the canal to intercept and filter floating garbage. Further, the
Corporation has decided to fence the canal to prevent illegal
dumping or disposal of garbage into the canal. This work 1s proposed
for a length of 5,715 meters at an estimated cost of Rs.146.00 Lakhs.
Administrative and technical sanctions for the weld mesh fence were
granted on 04.12.2025 and 17.12.2025, respectively. The fencing of
the Manjalneer Odai canal will be completed within a period of nine
months from the completion of the construction of the concrete walls.

The aforesaid sanctions are annexed to this report as Annexure A-

6.




1.

1ii.

iv.

D) Solid Waste Management

M/s. Saram Enviro Service Pvt. Ltd. has been engaged by the
Kancheepuram Corporation for door to door collection of solid waste
in all the 51 wards of the Corporation.

The garbage collected is transported to the existing waste
processing infrastructure comprising 13 Micro Composting Centres
(MCCs), 4 On-site Composting Centres (OCCs), and 5 Material
Recovery Facilities (MRFs) established within Kancheepuram for
handling and processing of daily waste, including both wet and dry
waste. The operational status of the 13 MCCs, along with its
photographs are annexed to this report as Annexure A-7.

In addition to the existing facilities, construction of 6 new Micro
Composting Centres (MCCs) and 3 new Material Recovery
Facilities (MRF's) is presently underway to augment the waste
processing capacity of the Corporation. The construction of the said
MCCs and MRFs is expected to be completed by July 2026. The
details and photographs of the underconstruction facilities are
annexed to this report as Annexure A-8.

Penalties are being imposed on the contractor for any violations
observed during collection, transportation, or disposal of solid
waste. The particulars of penalties levied on M/s. Saram Enviro

Service Pvt. Litd. are annexed to this report as Annexure A-9.
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v. Further, the Kancheepuram City Municipal Corporation has
entered into a Memorandum of Understanding (MoU) with
UltraTech Cement Limited, Reddipalayam, Ariyalur, for recycling
of segregated plastic waste and other combustible waste, while
ensuring environment friendly disposal in compliance with Solid
Waste Management Rules, 2016. Letter dated 20.11.2025 with ref
no. 6322/2018/H4 sent to the Manager, UltraTech Cement, along
with pictures are annexed to this report as Annexure A-10.

4. I respectfully submit that apart from the aforesaid measures, to keep
continuous check on water contamination, the Corporation has set up an
Online Continuous Effluent Monitoring Systems (OCEMS) facihlity in the
existing STP in accordance with the TNPCB norms and mandate. The
construction of the OCEMS has been completed and the work order dated
28.10.2025 for the operation and maintenance has been granted to M/s RL
Technologies Pvt. Litd. for a period of one year. The aforesaid work order is
annexed to this report as Annexure A-11.

5. T submit that the Kancheepuram Corporation received show cause notices
dated 08.04.2025 and 23.04.2025 from the Tamil Nadu Pollution Control
Board proposing the levy of environmental compensation of Rs. 60,00,000/-
for alleged non-compliance with the Solid Waste Management Rules, 2016,
and Rs. 3,00,00,000/- for alleged discharge of sewage into the Manjalneer
Odai canal, respectively. Detailed replies dated 25.04.2025 and 08.05.2025,
bearing R.O.C. No. 4302/2024/E3, were duly submitted. Further, [ attended

the personal hearing conducted on 07.10.2025 before the Member Secretary,
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TNPCB. However, till date, the Corporation has not received any final order
or official communication from the TNPCB intimating the levy of the
proposed environmental compensation amounts.

. I respectfully state that the Kancheepuram Corporation is taking effective
measures to prevent water contamination, and illegal dumping of garbage
and to improve overall environmental compliance. The Corporation is
committed to ensuring strict compliance with all directions and orders
issued by this Hon’ble Tribunal.

. For all the aforesaid reasons, it is prayed that this Tribunal may be pleased

.

BSIONER

to take on record this Status Report-II and thereby render justice.
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Item No.07:-
BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI
[Through Physical Hearing (Hybrid Option)]
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Govt. Secretariat, Fort St. George
Chennai and Ors.

...Respondent(s)

Date of hearing: 12.11.2025.
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HON’BLE Smt. JUSTICE PUSHPA SATHYANARAYANA, JUDICIAL MEMBER

HON'BLE DR. PRASHANT GARGAVA, EXPERT MEMBER

For Applicant(s): Suo Motu.

For Respondent(s): Dr. D. Shanmuganathan for R1 to R4, Ré to R8.
Mr. S. Sai Sathya Jith for R5.
M/s. Harikrishnan. T, J. Koseph Sundar & Nikhil. J
for R9.



ORDER

1.  After the report dated 21.07.2025 filed by the Deputy
Commissioner - Kancheepuram City Municipal Corporation,
there is no further report regarding the progress made is filed.
We had also directed the Water Resources Department to file a
detailed report about the funds sanctioned for the modernization
of the tank under the Environment Management Agency of Tamil

Nadu (EMAT) Scheme.

2.  Though no report is filed by the WRD, the learned
counsel mentioned that there is a proposal to be placed in the
next financial budget for a sum of Rs.52,50,00,000/-. Even though
such amount is sanctioned for the restoration of the tank, the
Corporation has -__fo step in to stop the sewage outfall and
construct new STPS, wherever ._"Zlfequired_ and modernize the

existing STPs.

3.  The earlier report referred-above states that the work
order was issued on 26.09.2024 and would be completed in two
years from the said date. However, what is their plan of action

pending completion of the above construction is not mentioned.

4, In this regard, the learned counsel for the Tamil Nadu
Pollution Control Board states that, since the sewage outfall
continues in the Manjalneer Odai Canal, an environmental
compensation of Rs. 3 Crores has been imposed for improper
liquid waste management and Rs. 60 Lakhs has been imposed for

the failure to manage solid waste.



5.  Despite the environmental compensation imposed on
the Corporation, no steps have been taken to expedite the
necessary actions to prevent further violations. We make it clear
that each day of delay in addressing the issue will attract

additional environmental compensation.

6. The Corporation is directed to file a detailed affidavit
outlining the measures taken to sensitize the public on proper

waste management, particularly in areas where no STP is

available.

7. The report shall also .specify whether door-to-door
collection with source segregation is being carried out and
provide details on the functioning of the Micro Composting
Centres. While . submitting = the detailed report, let the
Commissioner, Kancheepuram Clty Municipal Corporation,
appear through Vldeo Conferencmg on the next date of hearing
to apprise the Tribunal of the SLtuatlon.

8. Post the matter on 08.01.2026.

Sd/-
Smt. Justice Pushpa Sathyanarayana, JM

Sd/-
Dr. Prashant Gargava, EM

0.A. No.246/2020 (SZ),
12th November, 2025. AD.
Note:

The Registry is directed to communicate this
order to the Commissioner - Kancheepuram
City Municipal Corporation.
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/%

Name of the Scheme : Designing, Construction, Erection & Commissioning, Startup & performance run for
6 months followed by 10 years of O&M of 36 MLD capacity sewage treatment plant (STP) with selected
modern technology in Kancheepuram
Project Value including GST  : 64.5Cr.
‘Workdone Value : 251 Cr.
Completion program dated on 24,12.2025
Scope Completed Target date for
SLNo Description % % el
1 Design & Approval 10% 8% 15-01-2026
2 |Construction of Primary Units
a). Priliminary Treatment Unit (PTU) 12-04-2026
3 |Construction of Secondary Units
a). Sequential Batch Reactor (SBR)
45% 29%
b). Air Blower Building
20-07-2026
c). Sludge Holding Tank & Pump house
d). Chlorination building & chlorination contact tank
(CCT)
4 |Constraction of additional infrastructures
a), Admin Block
b). Transformer Yard & HT Room
5% 25.09-2026
¢), MCC Control Room & DG Set Room
d), Site Grading, Pathways, Storm water drains &
Disposal of Effiuent
4 Supply of EMI Items
). Mechanical supply items 8% 15-07-2026
b). Electrical supply items 5% 20-08-202¢6
¢). Instrumentation supply items 30-08-202¢6
5 Erection of EMI Items
a). Mechanical 20-08-2026
b), Electrical 5% 25-09-2026
¢). Instrumentation 30-09-2026
Total 100% 45%
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Pretreatment unit (PTU)
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“Trankakon,

Copy of Kanchipuram Municipal Council Resolution No.414 dated 25.02.2021

Regarding the establishment of bird sanctuaries at Nathapettai Lake, which falls under the
jurisdiction of Kanchipuram Municipality, and Vaiyavur Lake, which falls under the jurisdiction of
Vaiyavur Panchayat, the National Green Tribunal, Chennai, has taken up the matter suo motu (on its

own motion) as a case. (National Green Tribunal Case No. OA No. 264/2020)

In this situation, to prevent sewage discharged by residents living along the 4.00 Km. long
Manjal Neer Canal within the municipal limits from being let into the Manjal Neer Canal and thereby
mixing with Nathapettai Lake, it is proposed that appropriate notices be issued to the concerned

persons and a fine of Rs.500/- be imposed.

Office Note :-
Council may approved. (Roc.No.674/2021/H2)

Resolution : — Approved.
(Sd) R. Maheswari
Special Officer
Kancheepuram Municipality
// true copy //

Administrative Officer (I/c)
Kancheepuram City Municipal Corporation
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MUNICIPAL ADMINISTRATION AND WATER SUPPLY DEPARTMENT

From: To:
K. Bale‘lsu.bramanian, M.A., M/s. ABBUNDU Interior &
Commissioner, Construction Pvt. Ltd.,

Kancheepuram City Municipal
Corporation,
Kancheepuram-631501

Chennai.

RoC. No: 2891/2022/E1, dated: 12.06.2025

Sir,
Sub: Kanchipuram City Municipal Corporation - Infrastructure and Basic
Amenities Scheme 2022-23 — Construction of Manjal Neer Channel and
rainwater drainage at an estimated cost of Rs. 40.00 Crores — Requesting -
the contractor to expedite and complete the works- Reg.

Ref: This Office Work Order dated: 30.10.2023.

ook o ok

As above reference, in Kancheepuram Corporation a work order issued for the Manjal Neer
channel under the Infrastructure and Basic Amenities Scheme 2022-23 works are under progress. It
has been noted that the canal construction in the Thirukkalimedu area (Ward No. 22) has been halted.
Despite several reminders from the Council Member, the renovation in Thirukkalimedu remains
unaddressed.

As this is a critical project and a legal case (0.S.N0.246/2020 (SZ)) is pending before the
National Green Tribunal (Southern Bench), there is an urgent need to complete the work.

The contractor is hereby instructed to immediately commence and complete the renovation of
the Manjal Neer Canal and rainwater drainage in the specified area without further delay. Failure to

comply will result in a penalty being deducted from the contractor's pending Bills.

Commissioner,

Kancheepuram City Municipal Corporation
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To
The Commissioner,
Kancheepuram City Municipal Corporation,

Kancheepuram.

Respected Sir,

Kancheepuram Corporation - Strom Water Drain in Manjal Neer

Subz-  canal,
_ Your Work Order Dated.30.10.2023, Roc. No. 2891/2023/E1
Ref:- Our Letter Dated. 09-02-2024, AIC-036-2023-24.

Our Letter Dated. 21-03-2024, AIC-039-2023-24.
Our Letter Dated. 09-04-2024, AIC-001-2024-25.
Our Letter Dated. 14-05-2024, AIC-005-2024-25.
Our Letter Dated. 08-06-2024, AIC-007-2024-25.
Our Letter Dated. 09-07-2024, AIC-014-2024-25.
Our Letter Dated. 13-08-2024, AIC-013-2024-25.
Our Letter Dated. 01-10-2024, AIC-022-2024-25.
10 Our Letter Dated. 18-02-2024, AIC-032-2024-25
11. Our Letter Dated. 21-04-2025, AIC-005-2025-26
12. Our Letter Dated. 08-05-2025, AIC-008-2025-26
13. Your Letter Dated. 13-06-2025, Roc. No. 2891/2022/E1.

O N LW

We have received your letter. We have prepared a work plan (schedule) to

complete the entire Manjal Neer canal and are proceeding with the work accordingly.

Last week, the Assistant Executive Engineer from your office instructed us to
immediately commence and complete the works in the Thirukalimedu area, and that there

were public complaints regarding the area.
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We commenced work in that area from the day following the issuance of the
instructions. We would also like to inform you in this letter that the work is currently

underway in that area, and therefore, there has been no delay whatsoever.
Furthermore, 90% of the total Manjal Neer canal works have now been completed.

We state in this letter that the remaining tasks will be carried out continuously and
intensively, and the project will be completed soon. We have informed you several times
in writing about the prolonged delays in payment over the past few months. Even without
receiving funds, we have been diligently and tirelessly continuing the work without
interruption. Therefore, we assure you that we will complete these tasks quickly and

finalize the project.

Thank You for your Help.

ABBUNDU Interiors and Constructions Pvt. Ltd.,
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Tied Grant

(em. Soo”_a5 o)

Sl.No.

Name of the
Work

Appraised

15t CFC-Tied Grant

Amount

2022-
23

2023-
24

2025~
26

Supply and Delivery
of 1lno of Heavy
duty Super sucker
cum jetting
machine

199.00

[
[ER]
g
h
(%]

o
=
(Y]
=

Supply and Delivery
of Desilting - auto
Vehicle 8 Nos.

132.00

132.00

Supply and fixing of]
weld mesh fencing
work in Manjal neer
channel

146.00

23.63

Renovation of
damaged pile cap
and providng Cl
and DI Pipe for

Thiruparkadal foot

136.00
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bridge pumping
station at

Thiruparkadal .
Totall 613.00 |134.66(219.97|258.37

Un-Tied Grant

(@ML&&,@&))
15th CFC-UnTied
Appraised Grant
Sl.No. Name of the Work Ameunt 5033- 2023 | 2025-
23 24 26

Formation of approach road
and construction of RCC _
retaining wall and street| 146.00 113.69 | 13.14 | 19.17
light arrangement in minor
bridge at Thattithoopu

Totall 146.00 |113.69|13.14(19.17
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P.MADHUSUDHAN REDDY
DIRECTOR
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Digitally signed by
K Umamaheswari
Date: 04-12-2025
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PROCEEDING OF THE DIRECTOR OF ADMINSTRATIVE, CHENNA[-28

Present: Er. P. Madhusudhan Reddy, I.A.S.,

Roc. No: DMA/980/2025-E42

LO

“Trandation

Dated: 04.12.2025

Roc.

No.

Subject:— Municipal Works — Kancheepuram City Municipal Corporation — 15th Central
Finance Commission Grant (2021-22 to 2025-26) - Accordance of
Administrative Sanction for works under Tied and Untied Grants — Regarding.

References:— Commissioner, Kanchipuram City Municipal Corporation
6209/2025/E1, dated.18.11.2025.

Order:—

Commission (Tied and Untied Grants) for the period 2021-22 to 2025-26.

In the reference cited above, the Commissioner of Kancheepuram City Municipal

Corporation requested administrative sanction for various works under the 15th Central Finance

Tied Grant _
Sl Apparaised 15" CFC Tied Grant
Name of the Work
No. Amount 2022-23 | 2023-24 | 2025-26
Supply and Delivery of 1no of Heavy duty
1 o . 199.00 | 134.66 | 64.34 =
Super sucker cum machine jetting machine
Supply and Delivery of Desilting — auto
o | SUPPY s g 132.00 - 132.00 -
Vehicle 8 Nos.
Supply and fixing of weld mesh fencing work
3 |. e y, g g 146.00 - 23.63 122.37
in Manjal neer channel
Renovation of damaged pile cap and
4 | providing Cl and DI Pipe for Thiruparkadal | 136.00 - - 136.00
foot bridge pumping station at Thiruparkadal
Total 613.00 134.66 219.97 258.37
Untied Grant
Sl Apparaised 15" CFC Tied Grant
Name of the Work pparaise
No. Amount 2022-23 | 2023-24 | 2025-26
Formation of approach road and construction
1 |of RCC retaining wall and street light 146.00 113.69 1314 1947
arrangement in minor bridge at Thattithoppu
Total 146.00 113.69 1314 1917
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The proposal of the Corporation Commissioner, Kanchipuram has been carefully
examined by the Engineering Section of this office and administrative permission is hereby
granted to carry out the works under the 15th Central Finance Commission Grants 2022-23,
2023-24 & 2025-26 (Tied Grant and Untied Grant) as mentioned in the above table,
subject to the following conditions.

Conditions:

1. Technical approval should be obtained from the competent authority to carry out the
above work by 10.12.2025. Further, tenders should be invited for the said works by
11.12.2025

2. Once administrative permission is granted, it should be uploaded to the UTIS Dashboard.

3. The Technical Approval Officer should review the estimate in its entirety as per the
standard price list and issue approval. _

4. It is advised to follow the Tamil Nadu Fair Bidding Act 1998 and the Tender Rules
2000.

P.MADHUSUDHAN REDDY
DIRECTOR

Copy:
This Office Chief Engineer/ Other Engineers.
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\_‘ PROCEEDINGS OF THE CHIEF ENGINEER OFFICE OF THE DIRECTOR OF |

A MUNICIPAL ADMINISTRATION, CHENNAI-28
L, V— e : e o]
Present: Er.S.Baskaran M.E., -,

. 18484/2023/DO1 Dated:17.12.2025

Sub. : Gancheepuram City Municipal Corporation — 15" Central Finance Commission- |
2021-22 to 2025-26 (Tied Grant & Untied Grant).
1. Supply and delivery of 1 no of Heavy duty super sucker cum jetting |

Machine.
Supply and Delivery of desilting auto Vehicle 8 Nos. |

2.

3. Supply and Fixing of weld mesh fencing work in Manjal Neer Channel.
| 4. Renovation of damaged pipe cap and Providing CI and DI pipe for!
" Thiruparkadal foot bridge Pumping Sattion at Thiruparkadal |

5. Formation of Approach road and Construction of RCC Reataining wall |

and street light arrangement in minor bridge at Thattithoppu. !
ion Accorded-

-Estimate Amount Rs.759.00 Lakh (5 works)-Technical Sanction

. lRegadng. e
1. The Tamil Nadu Urban Local Bodies Rules-2023, Municipal

Read :
Administration and Water Supply Department, Rule no: 250 (2).
2. Proceedings of the Director of Municipal Administration, Chennai,
Roc.No: DMA/980/2025/EA—2,Dated:04.12.2025.
3. The Commissioner, Kancheepuram City Municipal Corpo
Lr. No:620?/2025/E1,|13_t£d:£[]5_;1;_._2_92_5.__ . ______5

I—

i

ration,

read above, the Commissioner, Kancheepuram City

In the reference 3"
g works, and

oration has submitted the estimates for the followin

Municipal Corp
o read above, administrative

accord Technical Sanction. In the reference

requested to
Municipal Administration, Chennai for

Sanction has been accorded by the Director of
estimated cost of Rs.759.00 Lakhs under 15" Central Finance Commission-2021-22 to

2025-26 (Tied Grant & Untied Grant).

The estimates for the following works were scrutinized in this office with

reference to the PWD Schedule of Rates for the year 2025-26. In exercise of the powers

conferred in the Tamil Nadu Urban Local Bodies Rules-2023 vide in the reference 1% read

above, the Technical Sanction is here by accorded for
o the following conditions.

the following works with bill of

quantities as per the details noted below subject t

S ?.__ ______ - ‘ — |
| No Name of work | Amount ER No. |
| | Rs.in lakhs ;

L o ,

| 1 |Tied Grant : i

L i

b1, i__Supply and delivery of 1 no of Heavy duty super 9 _ !
sucker cum jetting Machine. ! 199.00 i /2025-26 .
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SN

3. | Supply and Fixing of weld mesh fencing work in 146.00 /2025‘\
Manjal NeerChannel. __ | HN

4. | Renovation of damaged pipe cap and Providing 136.00 \
CI and DI pipe for Thiruparkadal foot bridge : /2025-2¢
Pumping Sattion at Thiruparkadal. ) _ -

IT | Un-Tied Grant

"1, | Formation of Approach road and Construction of o
RCC Reataining wall and street light arrangement 146.00 /2025-26
! | in minor bridge at Thattithoppu.

CONDITIONS:-

1. Al work should be carried out as per the estimate and plans sanctioned by the
Chief Engineer.

2. All guidelines stipulated in the Tamil Nadu Transparency in Tender Act 1998 and
Rules 2000 should be followed. Tender should be invited following two cover
system.

3. All works should be Carried out as per TNBPC, MORTH, IS-456-2000, TNCDBR
rules-2019, IRC rules specifications, other work in force.

4. The Executive Engineer, Kancheepuram City Municipal Corporation is permitted to
do test checks the above works.

5. All instructions / Guidelines issued by the Director of Municipal Administration in
the Administrative sanction proceedings should be strictly adhered.

6. Prior permission should be obtained from the technical Sanction Authority for
additional items/ quantities of works proposed to be executed if found necessary.

/. The City Engineer, Kancheepuram City Municipal Corporation is responsible for any
violation/deviations/violation of procedures in the work.

8. During execution of RCC works, concrete cubes and other related should be done
in the field as per the IS 456-2000 and quality should be checked in the
Government Engineering Colleges / Regional Testing Laboratories and test
Certificates should be kept in record.

9. All the construction materials including aggregate, Bitumen, cement etc., for the
above works should be tested in the Government Engineering College/ Regional
Testing Laboratory Government owned / approved lab to ensure the quality and
strength and test certificate should be obtained.

10.

The Design mix adopted in the estimate for the work and necessary tests in the

fields as per the IS 456-2000 and also laboratory tests should ascertained by the
site Engineer and kept in record.

{

%
Ay
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/
< 11 cg_mpletion report approval should be obtained from the Chief Engineer, O/o the
\;& DMA, Chennai-28 before making final bill.
12,

Necessary Register to be maintained for recovering the GST from the estimate and
remitted to the concerned department.

13. The work should be entered in the updated in the Asset Register, road register
and website along with payment accordingly.

14. The existing road level and sill level and drain to be ascertained before

commenced of the work and the level should be matched with disposal point.
15.

Storm water Drain should be constructed based on the contour level with proper
disposal point.
16. All test including water leak test / pressure test should be conducted for the

pipeline laid in the presence of Departmental Engineer and the same should be

checked by City Engineer, Kancheepuram City Municipal Corporation.
17.

The third party inspection and project management consultant shall be appointed

before commencement of the work which will be appointed by the Corporation
Commissioner, Kancheepuram

City Municipal Corporation by adopting due
procedure in force.

18. The work being executed in the site necessary protection / barricading around the
work site shall be done to ensure safety of general public and construction
workers.

19.

The Commissioner, City Engineer and Contractor Should Register the above Work

under BOCW Act through the Director, Industrial Safety and Health Department,
Guindy, Chennai.

S/d-Er.S.Baskaran
Chief Engineer
To: The Commissioner,

Kancheepuram City Municipal Corporation
Copy to: ID(S), Chennai.

Forwarded by order//

. V5
ded3 ;%»«\\“’x
Assistant Executive Engineer,

___ O/o the DMA, Chennai-28.
N
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Micro Compost Centre

Sl. No. Name of Place Centre (Capacity)
1 Anjur 5 Metric Ton (MT)
2 Vaiyavoor 5 Metric Ton (MT)
3 Nathapettai 5 Metric Ton (MT)
4 Enathur 5 Metric Ton (MT)
5 Muthiyapettai 5 Metric Ton (MT)
6 Enathur 5 Metric Ton (MT)

Material Recovery facilities
Sl. No.

Name of Place

Centre (Capacity)

Nathapettai 5 Metric Ton (MT)
Vaiyavoor 5 Metric Ton (MT)
Enathur 5 Metric Ton (MT)
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Kanchipuram, Tamil Nadu, India
12.860305°, 79.751268°

Altitude: -13m - Accuracy; 3m

19/12/25 02:47 PM IST
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Captured by GPS Camera
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KANCHEEPURAM CITY MUNICIPAL CORPORATION
M/S SARAM ENVIRO SERVICE PVT LTD - PENALTY DETAILS FOR SOLID
WASTE MANAGEMENT
S.NO. MONTH/2025 ANNEXURE | ANNEXURE Il TOTAL

1 JANUARY 278200 20900 29910Q
2 FEBRUARY 289100 21100 310200
3 MARCH 272000 20400 292400
4 APRIL 282700 21700 304400
5 MAY 275500 20400 295900
6 JUNE 292700 21700 314400
7 JULY 283000 21100 304100
8 AUGUST 297200 23700 320900
9 SEPTEMBER 322000 25100 347100
10 OCTOBER 351800 26600 378400

TOTAL 2944200 222700 3166900




Kancheepuram City Municipal Corporation

From To

Thiru. K. Balasubramanian, M.A., The Manager,
Commissioner, ' UltraTech Cement Ltd,
Kancheepuram City Municipal Corporation, Reddipalayam (PO),
Kancheepuram. Ariyalur - 621 704,

Ref. No. 6322/2018/H4, Date: 20.11.2025
Dear,

Subject:- Plastic Waste Management Plan 2016 — Kancheepuram
City Municipal Corporation — Sending combustible
plastic waste collected within the Corporation for use as
fuel — Regarding.

Reference:- 1. Order of the Commissioner of Municipal
Administration, Chennai, Letter No. 9584/2018/D3,

dated 02.07.2018.
2. Agreement entered into with UltraTech Company

dated 03.08.2018.

In the 51 wards under the Kancheepuram City Municipal Corporation,.
after separating biodegradable and recyclable waste from the daily collected solid
waste, the remaining combustible waste is being collected. As per the instructions from
the meeting with the Director of Municipal Administration (Ref 1) and the
Memorandum of Understanding (MoU) signed with your company (Ref 2), this waste is
to be provided to the UltraTech Cement plant in Reddipalayam, Ariyalur district.

Accordingly, 4 metric tonnes of plastic waste currently collected by the
Corporation has been dispatched via a contracted vehicle, Registration No. TN28AR
1779, driven by Thiru. Gnanasuriyan. You are requested to receive the same and provide
an acknowledgment receipt.

\V:
Commissigner,

Kéncheepuram City Municipal Corporation.
L
Copy to: 2..5’.‘]:{13-5”
Thiru. Gnanasuriyan, Driver,
Contract Vehicle, Kancheepuram.
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Trandokion

PROCEEDING OF THE COMMISSIONER, KANCHEEPURAM CORPORATION
Present: Er. K. Balasubramanian, M. A.,
Roc. No: 7329/2024/E2 Dated: 28.10.2025

Subject:- Works — Kancheepuram City Municipal Corporation — General Fund -  Operation and
maintainence (One Year) of Online continuous Effluent Monitoring System and Flow meter at
Nathapettai Sewage Treatment Plan in Kancheepuram Corporation — Estimate Rs. 8.90/- Lakhs -
Issuance of Work Order - Regarding.
References:- 1. Your Tender dated 14.05.2025.
2. Kanchipuram Municipal Council Resolution No. 242/2025-26, Dated. 15.09.2025.

Order:-
In accordance with your tender cited in Reference 1, dated 14.05.2025 which quoted a rate 0.13% below the
estimate, approval is hereby granted to execute the work for Operation and Maintenance of OCEMS at the Nathapetiai

Sewage Treatment Plant. The work order is issued for the estimated amount of Rs. 8.90 Lakhs, subject to the following
conditions:.

Terms and Conditions:

1. An agreement must be executed on a stamp paper valued at Rs. 100/~ within three days of receiving this order.

2. A Demand Draft for Rs. 8900/~ in favor of "Tamil Nadu Manual Workers General Welfare Fund, Chennai"
must be submiltted to this office within two days of receipt of this order.

3. The work must be carried out for a period of one year starting from the date of receipt of this work order.

4. Your firm shall be held solely responsible for any unexpected accidents or loss of life occurring during
maintenance activities.

5. Kanchipuram City Municipal Corporation administration will not be held liable for any such incidents under
any circumstances.

Commissioner,
Kancheepuram Corporation.
To:
M/s. RL Technologies Pvt. Ltd.,
No. 2, Factory Road,
Athur, Chengalpattu - 603 101.
Copy:

1. Assistant / Junior Engineer, Kancheepuram Corporation.
2. City Engineer/ Assistant Executive Engineer, Kancheepuram Corporation for necessesary action.
3. commissioner Table.









BEFORE THE HON’'BLE NATIONAL GREEN
TRIBUNAL, SOUTHERN ZONE AT CHENNAI

O.A. No. 246 of 2020 (SZ)

Between
Tribunal on its own Suomoto based
On the news item in Dinamani Newspaper
Chennai edition Dt.02.11.2020” Vaiyavur
and Nathappettai Lakes: Will become a bird
Sanctuary?

And

The Secretary to Government of Tamil
Nadu and 9 others
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